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LAW (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-ID)
NOTIFICATION
Jaipur, May 18, 2017
No. F. 2 (40) Vidhi2/2016.-In pursuance of Clajnes 25 of
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Arlicle 348 of the Constitution of India, the Governor is pleased 1o
atithorise the publication in the Rajasthan Gazette of the lollowing
translation in  the English languase of the Praudvogikee
vishwavidyalaya, Jaipur Adhinivam. 2017 (2017 ka Adhinivam
Shankhyank 28) -
(Authorised Euglish Translation)
THE UNIVERSITY OF TECHNOLOGY, JAIPUR ACT, 2017
{Act No. 28 of 2017)
[Received the ussent of the Governor on the 17" day of April, 201 7]
| An
Act

lo provide for extablishment and incorporation of the University of
Technology, Juipur in the State of Rgjasthan  and muaiters
connected therewith and incidental thereto

Whereas, with a view to keep pace with the rapid
development in all spheres of knowledee in the world and the
country, 1t is essential to create world level modern research and
study facilities in the State to provide state of the art educational

36



L, St gl o LT —LOINEITE RIS, HE 18, 2017 47 (37)

lacilities to the youth at their door steps so that they can make out
ot them human resources compatible to liberalized economic and
soclal order of the world:

And  whereas, rapid advancement in knowledge and
changing requirements of human resources makes it essential that a
tesourceful and quick and responsive system of educational
tescarch and  development be ereated which can work with
cntrepreneurial zeal under an essentiyl regulatory set up and such a
system can be created by allowing the private institutions engaged
in higher education having sufficient resources and experience to
ustablish universities and by incorporating such universities with
such regulatory provisions as ensure efficient working of such
[nstitutions:

And whereas, the Deepshikha Kala Sansthan, Jaipur is g
Society registered under the Rajasthan Societies Registration Act.
1958 (Act No. 28 of 1958) at Registration No, 307/1976-77 dated
28.10.1976 in the oftice of Registrar, Societies, Rujasthan, Jaipur.

And whereas, the said Deepshikha Kala Sansthan, Jaipur
lias set up educational infrastructures. both physical and academic,
as specified in Schedule-1, at Village Vatika, Tehsil Sanganer and
Village Fathehpura bass, Vatika, Tehsil Chaksu. District Jaipur in
the State of Rajasthan and has agreed to invest the said
infrastructure in a University for research and studies in the
disciplines specified in Schedule-1I and has also deposited an
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endowment fund in accordance with the provistons of this Act:

And whereas, the sufficiency of the above infrastructure
s been got enquired into by a committee, appointed in this behalf
by the State Government consisting of the Viee-chanecellor.
Maharaja Ganga Singh University, Bikaner, Director. Poddar
Institute of Management, University of Rajasthan, Jaipur, Head,
Department of' Pharmacy, Sawai Man Singh Hospital, Jaipur,
Principal, Mahila Engineering College, Ajmer and Dean. Faculty
ol Edueation, University of Rajasthan. Jaipur;

And wlhiereas, if the aloresald infrastructure is utilized in
incorporation us a University and the said Deepshikha Kala
Sansthan, Jaipur is allowed to run the University, it would
contribute in the academic development of the people of the State:

Be it enacted by the Rajasthan State Legislature in the
Sixty-eight Year of the Republic of India. as follows:-
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1. Short title, extent and commencement. - (1) This Act
may be called the University of Technology, Jaipur Act, 2017

(2) It extends to the whole of the State of Rajasthan.

(3) It shall come into force at once.
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(a)

(b)

(<€)

(d)

(e)
(f)
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"AICTE" means All India Council of Technical
Education established under All India Council of
Technical Education Act, 1987 (Central Act No. 52 of
1987);

"CSIR" means the Council of Scientific and Industria]
Rmeamh Mew Delhi- a IundlrtL ragency of the Centryl
Government;

"DEC" means the Distance Education Council
established under section 28 of Indira Gandhi
National Open University Act, 1985 (Central Act No,
30 of 1985);

"distance education” means education imparted by
combination of any two or more means of
communication,  viz.  broadeasting, telecasting,
correspondence  courses. seminars,  contact
programmes and any other such methodology:

"DST" means the Department of Scicnce and
Technology of the Central Government:

‘employee” means a person appointed by the
University to work in the University and includes
teuchers, officers and other employees of the
University;

"fee" means collection made by the University fron
II1L sludcnh by v.hni:.m name 1t may be called.



(h) "Government" means the State Government of
Rajasthan:

(i)  “higher education" means study of a curriculum or
course for the pursuit of knowledge beyond 1042
level: :

(J)  "hostel" means a place of residence for the students af
the University, or its colleges, institutions or centers,
maintained or recognized to be as such by the
University;

38
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(k) "ICAR" means the Indian Council of Agriculture
Researcli, a society registered under the Societics
Registration Act. 1860 (Central Act No. 21 of ] 86U);

(I} "MCI" means Medical Council of India constituted
unider section 3 of the [ndian Medical Council Act,
1956 (Central Act No. 102 of 1956);

(m) "NAAC" means the National Assessment  and

(1l

wlleh 1S not relunaabie;

Accreditation Council, Bangalore, an autonomaous
institution of the UGC:
e s ey T e A s s R e v g e,
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Education constituted under section 3 of the National
Council of Teacher Education Act, 1993 (Central Act
No. 73 of 1993):

"ol campus centre" means a centre of the University
estublished by it outside the main campus operated
and maintained as its constituent unit, having the
University’s complement of fucilities, faculty and
stuff:

"PCI" means Pharmacy Council of India constituted
under section 3 of the Pharmacy Act, 1948 (Central
Act No. § of 1948);

‘prescribed” means preseribed by Statutes made
under this Act:

‘regulating body" means a body established or
constituted by or under any law for the time being in
force laying down norms and conditions for ensuring
acudemic standards of higher education, such as
UGC, AICTE, NCTE, MCL PCL NAAC, ICAR,
DI:C, CSIR etc. and includes the State Government:
"rules" means the rules made under this Act;
"Schedule"” means the Schedule to this Act;
“Sponsoring  Body" means e Decpshikha Kals
Sausthan, Jaipur, a Society registered under (he
Rujasthan Societics Registration Act, 19538 (Act No.
28 of 1958) at Registration No, 307/1976-77 dated
EE]{]I{J?ﬂ in ithe olfice of the Paolctran gt ot
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Rajasthan, Jaipur;
"Statutes”, "Ordinances" and "Regulations" mean
respectively, the Statutes. Ordinances and Regulations
of the University made under this Act;

80)  NIORUM Wei-ud, 0¥ 18, 2017 T 4 ()

degree;

(x) "study centre" means a centre established an
muuntained or recognized by the University for the
purpose of advising, counselling or for rendering any
other assistance required by the students in

context of distance education:

=
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(w) "student of the University" means a person enrolled in
the University for taking a cowrse of study for a
degree, diploma or other academic distinction duly
instituted by the University, mcluding a research

(¥)  "tecacher" means 2 Professor, Associate Professor.
Assistant Professor or any other person required o
impart education or to guide rescarch or to render
guidance in any other form to the students for
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(z) "UGC" means the University Grants Commission.
established under section 4 of the University Grants
Commission Act, 1956 (Central Act No. 3 of 1936);
an

(za) "Universitv" means the Lniversity of Technology,

Taipur,

3. Incorporation.- (1) The first Chairperson and the first
President of the University and the first members of the Board of
Management and the Academic Council and all persons who
may hereafier become such officers or members, so long as they
continue to hold such office or membership,  are  herchy
conslituted a body corporate by the name of the University of
Lechnology, Jaipur,

(2) The movable and immovable property specified in
Schedule-1 shall be vested in the University and the Sponsoring
Hody shall, immediately after the commencement of this Act, take
steps for such vesting.

(3) The University shall have perpetual succession and a
commaon seal and shall sue and be sued by the said name.

(4) The University shall situate and have its headquarters at
Villnge Vatika, Tehsil Sanganer District Jaipur (Rajasthan).

4. The objects of the University.- The objects of the
University shall be to undertake research and studies in the
disciplines specified in Schedule-II and such other disciplines as
the” Tnivereiit srmcr b sl sl e i S s o
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Government, determine from time to time and to achieve
excellence and impart and disseminate knowledge in the said
diseiplines,

5. Powers and functions of the University.- The
University shall have the ~lHowing powers and functions, namely:-
(a) 1o provide for instruction in the disciplines specified

in Schedule-IT and to make provisions for research
and for the advancement and dissemination of
knowledge:

(b) 1o grant, subject to such conditions as the University
may determine, diplomas or certificates, and confer
degrees or other academic distinctions on the basis
of examinations, evaluation or any other method of
lesting on persons, and to withdraw any such
diplomas, certiticates, degrees or other academic
distinctions for good and sufficient cause;

(¢) 1o organize and to undertake extramural studies and
extension service:

(d) to confer honorary degrees or other distinctions in
B T B T e i gt
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o provide instruction, including correspondence
and such other courses, as it may determine:
to institute Professorships, Associate
Professorships, Assistant Professorships and other
teaching or academic posts required by the
University and to make appointment thereto:
to create administrative, ministerial and other posts
and to make appointments thereto:
to appoint persons working in any other university
Or - organization  having specific  knowledge
permanently or for a specified periad;
lo cooperate, collaborate or associate with any other
university or authority or institution in such manner
and for such purpose as the University may
determine:
1o establish study centres and maintain schools.
institutions  and  such centres,  specialized
luboratories or other units for research and
instructions as are in the opinion of the University
liecessary for the furtherance of its object;

41
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o mstituie and award IcHowships, scholarships.
studentships, medals and prizes:

to establish and maintain Lostels for students of the
University;

o make provisions for research and consultancy,
dand for that purpose to enter into such arran gements
wilh other institutions or bodies as the University
may deem necessary:

o determine standards for .admission mto the
University, which may  include examination.
eviluation or any other method of testing;

to demand and receive pavment of fees and other
charges:

o supervise the residences of the students of the
University and to make arrangements for the
promotion of their health and general welfare:

‘0 make special arrangements in respect of women
students as the University may consider desirable;

o regulate and enforce discipline among the
cmployees and students of the University and take
such diseiplinary measures in this regard as may bhe
deemed necessary by the University:

lo make arrangements for proy noting the health and
ceneral wellare of the employees of the University;
o recerve donations and acauire. hiold. tansmes el



dispose of any movable or immovable property;

(1) 10 borrow money with the approval of the
Sponsoring Body for the purposes of the University;

(V) o mortgage or hypothecate the property of the
tniversity with the approval of the Sponsoring
Body;

(W} 1 establish examination centres:

(x) to ensure that the standard of degrees, diplomas,
certificates and other academic distinctions are not
lower than those laid down by AICTE, NCTE,
UGC, MCI PCI and other similar  bodies
cstablished by or under any law for the time being
i force for the regulation of education; )

(¥} 1o set up off-campus centre within the State. subject
‘o the provisions of any other law for the time being
in force; and
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(z) 12 do all such other acts and things as may b
iecessary, incidental or conducive to the attainment
of all or any of the objects of the Unive
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self-finunced and shall not be entitled to receive any grant or other
financial assistance from the State Government.

7. No power of affiliation.- The University shall have no
poveer to affiliale or otherwise admit to its priviigges any oiher
Institution. '

8. Endowment Fund.- (1) There shall be established an
tndowment Fund as soon as may be after coming into force of this
Act with an amount of rupees two crores which has been deposited
hy the Sponsoring Body with the State Government.

(2) The Endowment Fund shall be used as security depasit
(o ensure that the University complies with the provisions of this
Act and functions as per provisions of this Act, Statutes and
Urdinances. The State Government shall have the DOWELS )
forfeit, in the prescribed manner, a part or whole of (he
Endowment Fund in case the University or the Sponsoring Body
contravenes' any of the provisions of this Act or Statutes.
Urdinances. Regulations or rules made thereunder,

(3) Income from the Endowment Fond may be utilized for
development of infrastructure of the University but shall not be
utilized to meet out the recurring expenditure of the University.

(4) The amount of the Endowment Fund shall be invested
and kept invested until the dissolution of the University in long
lerm securities issued or guaranteed by the State Government o
deposited and kept deposited until the dissolution of the Universit,
1n the interest bearing Personal Deposit Account of the Qoo cnring
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Body in the Government Treasury.

(5) In case of investment in long term security, the
certificates of the securities shall be kept in the safe custody of the
slate Government and in case of deposit in the interest bearing
Personal Deposit Account in Government Treasury, the deposit
shall be made with the condition that the amount shall not be
withdrawn without the permission of the State Government.

9. General Fund.- The University shall establish a Fund,
which shall be called the General Fund to which following shall be

credited, namely:-
(a) fees and other charges received by the University;

43
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(b) any contributions made by the Sponsoring Body:
. L L] - j
(€) any income recejved lrom consultancy and other
work undertaken by the University in pursuance of its
objectives;
(d) trusts. bequests, donations, endowments and any other
grants; and
(¢) all other surs received by the University.

w

10. Ap{]]icﬂlﬁﬂﬂ of General Fund.- The General Fund
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recurring, in connection with the affairs of the University:

Provided that no expenditure shal] he neurred by the
University in excess of the limits for total recurring expenditure
and total non-recurrin g expenditure for the year, as may be fixed
by the Board of Management, withoui the prior approval of the
Board of M anavement,

11. Officers of the University.- The following shall be the
officers of the University, namely;-

(1)  the Chairperson:

(i) the President:

(iii) the Pro-President:

(iv)  the Provost:

(v) the Proctor:

(Vi) the Deans of F aculties:

(vil) the Registrar;

(viii) the Chief Finance and Accounts Officer; and

(ix) such other officers as may be declared by the
Statutes to be the officers of the University:,

12, The Chairperson,- (1) The Chairperson shall he
appointed by the Sponsoring ody with the consent of the State
Government for a periad of five years from the date on which he
enters upon his office:

Provided that a Chairperson shall. notwithstanding the
expiration of his term, continue to hold office until his successor
enters upon the office.

(2) Any vacancy in the office of Chairperson shall ke £11..4

e
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L aniam o oiktie date of such vacancy,

(3) The Chairperson shall, by virtue of his office, be the
head of the University.

(4) The Chairperson shall, if present, preside at the
meetings of the Board of Management and at the convocation of

44
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the University for conferring degrees. diplomas or other academic
distinctions,
(3) The Chairperson shal] have the following powers,
namelv;:-
(a) to call for any information or record in connection
with the affairs of the University;
(b) to appoint the President:
(¢) to remove the President in accordance with the
provisions of sub-section (8) ol section 13; and
(d) such other powers as may be prescribed by the
Statutes,
13. The President.- (1) The President shall be appointed
by the Chairperson from a panel of three persons recommended by
the ‘Board: of N anagemants o mt iy e, L
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contained in sub-section ( 8), hold office for a term of three years:

Provided that after expiry of the term of three years a
person shall be eligible for re-appomtment for another term of
three vears: :

Provided further that a President shall, notwithstanding the
expiration of hjs lerm, continue to hold office until his successor
enters upon the office,

(2} Any vacancy in the office of President shall be filled
within six months from the date of such vacancy,

(3) The President shall be the principal executive and
academic officer of the University and shall exercise peneral
superintendence and control over the affairs of the University and
shall execute the decisions of the authorities of the University,

(4) The President shall preside at the convocation of the
University in the absence of the Chairperson.

(2) If, in the opinion of the President, it is necessary to take
nmmediate action on any matter for which powers are conferred on
any other authority by or under this Act, he may take such action
as he deems necessary and shall at the earliest opportunity
thereafter report his action to such officer or authority as would
have in the ordmary course dealt with the matter:

Provided that if. in the opinion of the officer or authority
concerned, such action should not have been taken by the President
then such case shall be referred to the Chairperson, whose decision
thereon shall be final:

Provided further that where any such action taken by the
I“l‘#ﬂidﬂlll A T S AR Rt ey E e i R 2 o e 8
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person shall be entitled to prefer, within three months from the date
on which such action is communicated to him, an appeal to the
Board of Management and the Board of Management may confirm
or modify or reverse the action taken by the President.

(6) If, in the opinion of the President, any decision of any
authority of the University is outside the powers conferred by this
“Act or Statutes, Ordinances, Regulations or rules made thereunder
or 13 likely to be prejudicial to the interests of the Uni versity, he
shall direct the authority concerned to revise its decision within
fiftcen days from the date of its decision and in case the authority
refuses or fails 1o revise such decision, then such matter shall he
referred to the Chairperson and his decision therepn shall be final

(7) The President shall exercise such other powers and
perform such other duties as may be preseribed by the Statutes or
the Ordinances.

(8) If the Chairperson is satisfied, on an enquiry made or
caused to be made on a representation made to him or otherwise,
that the continuance of President in his office is prejudicial to the
interests of the University or the situation so warrants, he mav, by



il order in writing and stating the reasons therein for doing so, ask
the President to relinquish his office from such date as may be
spectfied in the order:

Provided that before taking an action under this sub-
section, the President shall be given an opportunity of being heard.

14. The Pro-President.- (1) The Pro-President shall be
appointed by the Chairperson in consultation with the President.

(2) The Pro-President shall hold office for a period of three
years and shall be eligible for re-appointment for a second term.

(3) The conditions of service of the Pro-President shall be
such as may be prescribed by the Statutes.

(4) If the Chairperson is satisfied. on an enquiry made or
caused to be made on a representation made to him or otherwise.
that the continuance of the Pro-President in his office is prejudicial
to the interests of the University or the situation so warrants, he
may. by an order in writing and stating the reasons therein for
doing so, ask the Pro-President to relinquish his office from such
dale as may be specified in the order: ‘

Provided that before taking an action under this sub-
section, the Pro- President shall be given‘an opportunity of being
heard,

46
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(3) The Pro-President shall assist the President in such
mdllers as are assigned to him by the President from time o time
and shall exercise such powers and perform such functions as may
be delegated to him by the President.

15, The Provost.- (1} The Provost shall be appointed by
e President for such period and in such manner as may be
prescribed by the Statutes,

(2) The Provost shall ensure discipline in the University
and shall keep the various unions of the teachers and employees
advised of the various policies and practices in the University.

(3) The Provost shall exercige such other powers and
perform such other duties as may be prescribed by the Statutes.

16. The Proctor.- (1) The Proctor shall be appointed by the
President for such period and in such manner as may be prescribed
by the Statutes.

(2) The Proctor shall be responsible for the maintenance of
discipline among the students and keep the various students’ unions
advised of the various policies and practices in the University.

(3) The Proctor shall exercise such other powers and
perform such other duties as may be prescribed by the Statutes.

17. The Dean of Faculty.- (1) There shal] be a Dean of
cach Faculty who shall be appointed by the President for a period
of three years in such manner as may be prescribed by the Statutes,

(2) The Dean shall convene meetings of the Faculty, as and
when required. in:cdnsultatiog ik . wio s o abllily e
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over the same, He shall formulate the policies and daveiapment
programme of the Faculty and present the same to the appropriate
authorities for their consideration,

(3) The Dean of Faculty shall exercise such other powers

and perform such other duties as may be prescribed by the Statutes.

18. The Registrar,- (1) The Registrar shall be appointed by
the  Chairperson in such manner as

may be prescribed by the
Statutes,

(2) All contracts shall he si
records shall be authenticated by t
University.

(3) The Registrar shall he the
Board of Manacement and Academ
a right to vote,

(4) The Registrar
perform such other duties g

gned and all documents and
he Registrar on behalf of tlye

MEH‘LbCI‘HSECI'E‘[HI‘}’ of the
ic Council but he shall not have

shall exercise such other powers and
s may be prescribed by the Statutes.

47
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19. The Chief Finance and Accounts Officer.- (1) The
Chief Finance and Accounts Officer shall be appointed by the
President in such manner as may be prescribed by the Statutes.

oo T B i L R T I S



</ REv AAlel inance and Accounts Officer shall exercise
such powers andwperform such duties as may be prescribed by the
Slatutes.
20. Other officers.- (1) The University may appoint such
other officers as may be necessary for it functioning. :
(2) The manner of appointment and powers and functions
of such officers shall be such as may be preseribed by the Statutes.
21. Authorities of the University.- The following shall be
the authorities of the University, namely:-
(1) the Board of Management:
(11)  the Academic Council:
(11i)  the Faculties: and
(1v)  such other authorities as may be declared by the
Statutes to be the authorities of the University.
22, The Board of Management.- (1) The Board of
Management of the University shall consist of the following,
namely:-

(@) the Chairperson;

(b) the President:

(¢) five persons nominated by the Sponsoring Body
out of whom two shall be eminent educationiste
or specialists in disciplines specified in
Schedule-11:

(d) one expert of management or information
technology from outside  the University,
nominated by the Chairperson:

()  OnE EXDETE OF oo i e el o L
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Chairperson:
(f} Commissioner., College Education or his
nominee not below the rank of Deputy
Secretary; and
(2) two teachers, nominated by the President.

(2) The Board of Management shall be the principal
executive body of the University, All the movable and immovable
propetty of the University shall vest in the Board of Management.
It shall have the following powers, namely:-

(a) to provide general superintendence  and
directions and to control the functioning of the

48
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University by using all such poWers as are
provided by this Act or the Statutes. Ordinances, -
Regulations or rules made thereunder:

(b) 1o review the decisions of other authorities of the
University w1 case they are dot in conformity
with the provisions of this Act or the Statutes,
Ordinances, Regulations or rules made

thereunder: |
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University;

(d} to lay down the policies to be fullowed by the
University:

(e) to recommend to the Sponsoring Body about ihe
voluntary liquidation of the University, il
situation arises when smooth i unctioning of the
University does not remain possible, in spite of’
all efforts; and

(1) such other powers as may be prescribed by the
Statutes.

(3) The Board of Management shall meet at legst three

limes in a calendar vear,

(4) The quorum for mectings of the Board of Management
shall be five.

23. The Aecademic Council.- (1) The Academic Council
shall consist of the President and such other members as may be
prescribed by the Statutes.

(2) The President shall be the Chairperson of the Academic
C'ouncil.

(3) The Academic Council shall be the principal academic
body of the University and shall. subject to the provisions of this
Act and the rules, Regulations. Statutes or Ordinances made
thereunder, co-ordinate and exercise general supervision over the
acidemic policies of the University.
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shall be such as may be prescribed by the Statutes,

24. Other authorities.- The composition, constitution.
posvers and functions of other authorities of the University shall be
such as may be preseribed by the Statutes.

47 (50)

49

ST RIOE-H RS 18, 2017 AT 4 ()

25. Disqualification for membership of ap authority.- A
person shall be disqualified {or being a member of any of the
authorities of the University, if he-

(a)

(b)
(c)

(d)
(e)

1s of unsound mind and stands s0 declared by g
competent conrt:

IS an undischarged insolvent:

has been convicted of any offence involving
moral turpitude:

15 conducting or cengagmg himself' in private
coaching classes: or

has been punished tor indulging in or promoting
unfair practice in the conduct of any examination,
In any form, anywhere.
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duthority of 1he University.- No acl or proceeding of anw
duthority of the University shall be invalid merely by reason of iy
vacancy or defect in the constitution thereof,

27. Filling up of emergent vacancies.- Any vacancies
ocetrred in the membership of authorities of the University due (o
death, resignation or removal of a member or due to change of
capacity in which he was appointed or nominated., shall be [illed up
ds carly as possible by the person or the body who had appointed
or nominated sich a member:

Provided that the person appointed or nominated gs g
member of an iuthority of the University on an emergent vacancy
shall remain member of such authority for only the remaining
period of the member in whose place he is appointed or nominatad.

28. Committee.- The authorities or officers of the
University may constitute such committees with such terms of
reference as may be necessary for specific tasks to he performed
by such commirtees. The constitution of such commitices and their
duties shall be such as may be prescribed by the Statutes,

9. The Statutes,- (1) subject to the provisions of this Acl,
the Statutes of the University may provide for all or any of the
tollowing matters, namel yi-

(a) the constitution. powers and functions of the
authoritics of the University as may be
constituted from time to time:

(B the feems snd s e
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President and Liis powers and functions:
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the manner and terms and conditions of
appointment of the Registrar and Chief Finance
and Accounts Officer and therr powers and
functions;

the manner in which and the period for which the
Provost and the Proctor shall be appointed and
their powers and functions:

the manner in which the Dean of Faculty shall be
appointed and his powers and functions;

the manner and terms and conditions of
appointment of other officers and teachers and
their powers and functions;

the terms and conditions of service of employees
of the University and their functions;

the procedure for arbitration in case of disputes
between officers, teachers, employees and
students:

the conferment of honorary degrees;

the nrovicions reeardine evemetion of students



(k)
(1)

from payment of tuition fee and for awarding to
them scholarships and fellowships;

provisions regarding the policy of admissions.
including regulation of reservation of seats;
provisions regarding fees 10 be charged from
students;

N 1si gardi -of seats in diff
(m) provisions regarding number of seats in different

(1)
(o)
(p)

(g)
(r)

(s)
(t)

()

COUrses;
creation of new guthorities of the University;
accounting policy and financial procedure;
creation of new departments and ubolition or
restructuring of existing departments;

mstitution of medals and prizes;

creation of posts and procedure for abolition of
poslsL

revision of fees;

alteration of the number of seats in different
syllabi: and

all other matters which under the provisions of
this Act are required 1o be, or may be, prescribed
by the Statutes.

51
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(2} The Statutes of e University shall
Board of Management and shal
Lovernment for its approval,

(3) The State Goverament shall
submitted by the University and shall
within two months from  the d
nodiications, if any, as it may de

(4) The University shall communicate ils agreement to the
Stilutes as approved by the State Goy ernment. and
o give effeet (o any or all of the modilications made by the State
Crovernment under sub-section (3), it may give reasons therefor
und alter considering such reason, the State Government may or
HELY NOL accept the suggestions made by the University.

(3) The State Government shall publish the Slatutes, as
linally approve | by it. in the Official Gazetie, and thereafter. the

stetutes shall come into force from the date ol such publication.
3. The Ordinances, - {1} Subject to the provisions of this
Act or Statutes made thereunder, the Ordinances may provide for
all or any of the lollowing mattess, namely:-
(@) the admission of students

their enralment as suc:
(b) the courses of study to be laid down for the
deprees, diplomas  and  cerifiore. e

7T 4 (@)

be made by the
be submitted to the Stawe

consider the Statutes
give its approval thereon
ale of ils receipt with such
eIm necessary,

it it desires no

to the University and

bl
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(c)

(d)

(e)

| s
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Lniversity;
the award of the degrees. diplomas. certificates
and other academjc distinctions, the minimum
qualifications for the same and the measures to be
laken relating to the granting and obtaj ning of the
same; :
the conditions for award of [lellowships,
scholarships, stipends, medals and prizes;
the conduct of examinations, including the terms
of office and manner of appointment and the dutjes
of examining bodijes. examiners and moderators:
fees to be charged for the courses, examinations.
degrees and diplomas of the University:;
the conditions of residence of the students of the
University;
provision regarding disci plinary action against the
students:

T
]

&) RO VW93, 7% 18, 2017 47 (53)

(1) the creation, composition and funclions of any
other body which is considered necessary fo

s g e B L
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) the manner of co-operation and collaboration with
other Universities and institutions of higher
education; and

(k} all other matters which by this Act or Statutes
made thereunder are required to be provided by
the OQrdinances.

(2) The Ordinances of the University shall be made by the
Academic Council which, after being approved by the Board of
vianagement, shall be submitted to the State Government for its
upproval,

(3) The State Government shall consider the Ordinances
submitted vnder sub-scction (2) within two months from the date
of their receipt and shall either approve them or give sugoestions
tor modifications therein.

(4) The Academic Council shall either modify the
Urdinances incorporating the suggestion of the State Government
ur give reasons lor not incorporating any of the suggestions made
by the State Government and shall return the Ordinances alony
with such reasons, il any, to the State Government and on receipt
of the same, the State Government shall consider the comments of
the Academic Council and shall approve the Ordinances of the
University with or without such modifications.

31. Regulations.- The authorities of the University may.
subject to the prior approval of the Board of Management, make
regulations, consistent with this Act and the rules, Statutes and the
Crdinances made thereunder. for the conduct of their own business



and that of the committees appointed by them.

32, Aduissions.- (1) Admission in the University shall be
made strictly on the basis of merit.

(2} Merit for admission in the University may be
determined eitlier on the basis of marks or grade obtained in the
qualifying examination and achievements in co-curricular and
extra-curricular activities or on the basis of marks or grade
obtained in the entrance test conducted at the State level either by
an association of the universities conducting similar courses or by
1y agency of Lhe State: -

Provided that admission in professional and technical
courses shall be made only through entrance test.

33
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(3) Reservation in admission to the University for
scheduled  castes, scheduled tribes. backward clusses, special
backward classes, women and handicapped persons shall be
provided as per the policy of the State Government.

33. Fees structure.- (1) The University may, from time to
time, prepare its fees structure and sent it for approval of the
committee constituted for the purpose.

(Y The pommattos oiinll snneidar e e Glvecintia
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prepared by th Unn::mty ﬂ[ad 1[ it is satislied that the proposed
fees s -

(a) sufiicient for - _

(1)  generating resources for meeting the recurring
expenditure of the University; and

(1) the savings required for the further development
of the University; and

(b) not unreasonably excessive.
it may approve the fees structure.

(3) The fees structure approved by the committee unde
sub-section (2) shall remain in force for three years and the
University shall be entitled to charge fees in accordance with such
lees structure,

(4) The University shall not charge any fees, by whatever name
called. other than that for which it is entitled under sub-section (3).

34. Examinations.- At the beginning of each academic
session and in any case not later than 30th of August of every
calendar year, the University shall prepare and publish a schedule
of examinations for each and every course conducted by it and
shall strietly adiiere to the schedule.

Explanation.- "schedule of examination" means a table
civing detatls about the time, day and date of the commencemen:
of cach paper which is a part of a scheme of examinations and
shiall also inelude the details about the practical examinations:

Provided that if, for any reason whatsoever, the University
hus been unable to follow this schedule, it shall. as soon as



practicable. submit a report Lo the State Gu"r'l:mmn:r}i incorporating
the reasons for making a departure from the published Ls-.:imduh?.
The State Government may, thereon. issuc such directions as it
mity deem it for the compliance of the schedule. .

" 35. Declaration of results.- (1) The University shall strive
to declare the results of every examination conducted by it within
thirty days from the last date of the examination for that particular

54
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cowrse and shall in any case declare the results latest within forty-
ve days from such date:

Provided that if, for any reason whatsoever,
5 unable to finally declare the results o
the atoresard period of forty-five days,
incorporating the reasons for such delay t
The State Government may. thereon,
may deem fir.

the Universiyy
[ any examination within
it shall submit a repor
0 the State Government.
issuc such directions as i

(2) No cxamination or the results of an examunation shall
be held invalid only for the reasons that"the University has no
ollowed the time schedule as stipulated in section 34 or, as the
cise may be, in this section,

36. Convocation.- The convoeation of the University shall
[P g PP, B b Mo B 1 il i



Do Tl deademic vear In the manner as may be preseribed
by the Statutes for conlerring degrees, diplomas or for any other
purpose.

37. Acereditation of the University.- The University shall
ubtam acereditation from the NAAC. as per the norms of the
NAAC and inform the State Government and such other regulating
bodies which are connected with the courses taken up by the
University about the grade provided by the NAAC o (he
University, The University shall get renewed such accreditation
[rom time to time as per the norms of the NAAC,

38. Unis ersity to follow rules, regulations, norms, cte, of
the regulating bodics.- Notwithstanding anything contained in
this Act, the University shall be bound to comply with all the rules,
regulations, norms, ete. of the regulating bodies and provide all
such facilities und assistance to such bodies us are required by
them to discharee their duties and carry out their functions.

39, Avnual report- (1) The annual  report of  (he
University shall be prepared by the Board of Management which
shill inelude umong  other matters.  (he steps laken by the
Uiiversity towards the fulfilment of its objects and copy of the
sime shall be submitted to the Sponsoring Body .

(2) Copics of the annual report prepared under sub-section
(1) shall also be presented 1o the State Government,

40, Annual accounts and audit.- (1} The annual accounts
ncluding balance sheet of (he University shall be prepared undey
the directions of the Board of Manacement avd (e oot
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accounts shall be audited at Teast once in every year by the auditors
appointed by the University for this purpose.

T
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(2) A copy of the annual accounts together with the audi
report shall be submitted to the Board of Management.

(5) A copy of the annual accounts and audit report alony
with the observations of the Board of Management shall he
submitted to the Sponsoring Body,

(4) Copies of annual accounts and balance sheet prepared
under sub-section (1) shall also be presented to the State
Government. The advice of the State Government, if any, arising
out of the accounts and audit report of the University shall be
placed before the Board of Management. The Board of
Management shall issue such directions, as it may deem fit and
compliance shall be reported to the State Government,

4l. Powers of the State Government  to inspeet  the
University.- (1) For the purpose of ascertaining the standards ol
teaching, examination and rescarch or any other matter relating to
the University, the State Government may cause an inspection. to
be made in such manner as may be prescribed, by such person or
persons as it mayv deem {it,

o [



vl the otate Government shall communicate to the
University its recommendations in regard to the result of such
inspection for corrective action. The University shall adopt such
corrective measures and make efforts so as 1o ensure the
compliance of the recommendations.

(3) If the University has fuiled to comply with the
recommendations made under sub-section (2) within a reasonablc
time, the State Government may give such directions as it may
deem fit for such compliance,

42. Powers of the State Government to eall for
information.- (1) The Siate Government may call for information
lrom the University relating  to  its working.  functions.
achievements, standard of teaching, examination and rescarch or
any other matiers as it may consider necessary to judge the
clficiency of the University in such form and within such time as
may be prescribed by rules.

(2} The University shall be bound to furnish the
information as required by the State Government under sub-section
(1) within the preseribed tine.
| 43. Dissolution of the University by the Sponsoring
Body.- (1) The Sponsoring Body may dissolve the University by
giving a notice to the effect in the prescribed manner to the State
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viovernment and the employees and the students of the University
al least one year in advance:

Provided that dissolution of the University shall have efTect
only after the approval of the State Government and the last
harches of students of the egular courses have completed their
courses and they have been awarded degrees, diplomas or awards.
a5 the case may be,

(2) On the dissolution of the University all the assets and
liabilities of the University shall vest in the Sponsoring Body.

44. Special powers of the State Government in certain
circumstances.- (1) If it appears to the State Government that the
University has contravened any ol the provisions of this Act or the
It |Il.-. statudes vr Ordinances made thereunder or has violated (any

tthe directions issued by it under this Act or has ceased 1o Carry
out any underlukings given by it to the State Government or i
situation of financial mismanagement or mal-administration his
artsen in the University, it shall issue notice requiring the
University to show cause within forty-five days as to why an order
o 1s J:qmdatm 1 should not be made,

(2) If the State Government. on receipt of reply of the
Uiniversity on Ihc notice issued under sub-section (1), is satisfied
that there is « prima fucie case of contravening any ol the
provistons of this Act or lln. mh.s bmtuh,:. ur EJidln’mLm m.ulu.
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ol eeasing o curry out the undertakings given by it or of financial
nismanagement or mal-administration, it shall make an order ol
sich enquiry as it may consider necessary,

(3) The State Government shall. for the purposes of any
ciiquiry under sub-section (2), appoint an inquiry officer or officers
v inquire into uny of the allegations and to make report thereon,

(4) The inquiry officer or officers appointed under sub-
seetion (3) shall have the same powers as are vested in a eivil eourt
='|‘+.4|.'r the Code of Civil Procedure, 1908 (Central Act No. 5 af

tHOB) while wving a suit in respeet ol the lollowing  matters.
aamelve-
(a)  summoning and enforcing the attendance of any
person and examining him on oath:
(b) requiring the discovery and production of ANy
such document or any other material as may be
predicable in evidence: and

' NI RIS, 5 48 501
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(2) The inquiry officer or off
Wl be deemed 1o De a civil
tnd Chapter 26 of the
At Na, 2 of' | 974).

(6) On receipt of the
atticers appeinted under syh-

CELS Inguiring un

COUrt for the purposes of

Code of Criminal Procedure, |

ler thig A
seclion |95
973 (Ceniral

ENqQuiry report from the officer or
section (3), il the State Government js
sulistied that the U niversity fias contravened any of e Provisions
oL this Act or (Jio rules. Statutes o Ordinances muade thereunder o
nas vinlated anvof the directione issued by it ynder this Act or has
“eased o earry ot the undertakings given by it or g situation of
finaneia) mismanagenien and mal-administration
Uimiversity wWhich  threateps the academic 5t

University, jt shall make orders tor liquidation o
and appaint ap administrator thercupon (he
aliieers of the | niversity shall be subje
ol the adminisirator.

(7) The administrator
vy all e Powers
Vanagement 1, ide
FTRET

nas arisen in the
andard  of e
I the University
authorities an

Ctto the order and direction

appointed grde
and be subjeer 1

rihis Act and shall
ISItyY tinti] (he fast hatel

I sub-section (6) shall
all the duties of the Board o)
administer the atlairs of the
Lot the students of the regular coypses
hive complegeq their courses and they have been avarded degrees,
diplomas op gw 1rds, as the case ay be,
(8) Afior having been
awards, as the vase may be,
the reoular COlrses,
ctfeet 1o the Sia
(9)

warded the degree
to the last batchos of
tie admnistrator shall make
¢ Government.

On reeeipt of the pe

S. diplomas o
the studenis or
doreport 1o the
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R ERCnL Sl by notification in the Ollteiy] Gazeule, issue

H order dissol, ing the University ang from the dute o publication
ulsuch notification the University shall stand dissolved and a)) the

dssels and liabilites of the University shal] vest in the SPonsoring

Body from spel, date,
435, Power 1y mike rule

by netitication i the Offic

PUrposes ol this Aet.

S~ (1) The State

QVernient may,
al Gazene, mitke

riles to carry out the
(23 Al rules made
sy hes afler ey
Levishature, while
[otrteen

under this Act shall

are s0 made. before Lhe
it is in session, [or
s which may e Compr

be laid, a3 50001 114
House of the Siate
4 period of not Jess than

1sed in one SCSSI0N or in Iwo
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previously done (hereunder,

46. Power to remove difficulties.- (1) If any difficulty
arises in givine elfect to the provisions of this Aet. the State
Uovernment muy, by order published in the Official Gazette. make
provisions, not inconsistent with the provisions of this Act as
appear o it to be necessary or expedient for remoy g the difficuliy:

Provided that no order under this section shall bz made
afler the expiiv of a period of two vears from the date of
commencement of this Act,

(Z) Every order made under this section shall, as scon as
may bedafter it is made, shall be laid before the House of the Siate
|.cyislature,

47. The Act to have overriding effeet.- The provisions of
this Act and the rules, Statutes, Ordinunces made thercunder shall
have cffect notwithstanding anything to the contrary conlained in
iy other law, for the time being in force, relating to the matters in
respect of which the State LLL,[H[aqu. has exclusive power w make
lws,

ECHEDULE -
Infrastruclure

),
4.

. Land: 30.03 Acres of land comprising in Khasta Nos. 248
2482, 2483/6357, 2484, 6511/2485, 2465, 247
24706, 2475, 2464, 2459, 2466, 2467, 6478/2465 o
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and 504/1 of village Fathehpura bass, Vatika, Tehsil
Chaksu, District Jaipur (Rajasthan).

2, Building:

59
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(i) Administrative Block :
(i) Number and Category of Units: 36
{ Category of Units |I Olfices | No.
i | |[ f
] | Units |
| Main i

Chairperson’s OfTice 01

[ Administrative President’s Office | 0]

| Office Other Offices || 10
| Engineering and | Daan Office

GI
| Technolowy ' Department Offige 01

X Faculty Rooms (11

e el o



01

[l GETHICT] |' Dean Ollice |

] Department Ofjeg [l U]

| Faculty Rooms L2,

| Pharmaceutics] ' Dean Office 01
Sciences || Faculty Rooims ’ (]
Applied Sciences || Dean Office A1

| Department Offiee 01

3 Faculty Rooms (1

| Computer Deun Offiee (01
Application Department Ofljce Ul

|| s Faculty Rooms Ul

| Law Dean Office Ol

| Department Office (1

! Faculty Rooms 01

| Edueation | Dean Ofljce o

| |’ Department Office 01

il_ | Faculty Rooms | 01 |

| | Total Units 36 |

() Measurement of total covered area: 1,633

Sq. mirs.
(ii) Academie Block

(1) Number and Category of Units: 77

[~ A
! Cateeory of Unite

—

P
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| Engj neering and Technoloay ] 22 |i
| Management |' 10 |
(i)

9 4 (@) —— OTIT NV-—03, 7 18, g017 47 (1)
th*mm:;:ulicalE{:Eem:cs 06
[_.:\;'.rp'iiud Sciences o
I E}mpuﬂ.ur Application 09 ]
Law [ 5.
'Eduu;uinn | (5
L-(}lllﬂl'h:_ 07
Total Units 71

Note: Above units include class-rooms, tutorials,
laboratories, amenities and other Lacilities

(9)  Measurement of 1ora] covered area: 12.14] 8q).
Mitrs.
(i) Residential Blocek :

(i) Number and Category of Units: 06

e



rd

- Category of Units I No. of Unijts

| Staff and Officers” | 04 i

Residence | |
h-fﬂstr:l for Students ()2 |
| (24 rooms for 48 |!
,|_ | students)

Hostel has ajr cooled separate mess facilitics. Al
the rooms gre either ajr conditioned or air
cooled in the residential bloek.

(0)  Measurement of total covered areq: 1,338
st]. mirs. :

Total built up area: 15,312 sq. mtrs,

Facultics:
Brianch Professor

| Associate Assistant |
‘| Professor | Professor |
[

Engincering and

Technology 3 10 20 :
|_1"v'.lai|m Lement - |I l | 12 |

61
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| Scieam:.‘s_ ' |
| Appliad Sciences II e 4 7 1
J Computer | 2 4 8 l
aij_“upp]j-;uihjn i |
Law . | 2,
| Education - ] 4 ;-.: =y
Total 7 g 64 |
4. Acadenie Facilitios:
(i) Library |
rﬂl‘:l.ﬂth : | Books _"I"iﬂq:.-t I
Engineering and 1.219 784 |
Technology | I
| Management Sieens 3590
Plurmaceuticy] Sciences 5?125 ;55 -‘i
" - L] T . |
Apnlied Sciences 03 ¥y = I-
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Law R S
L 4.4% catlon | 104 . |
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(i) Laboratories :

r Br:inch | Lubosutories L No.
Encineering Digital Electranics L Llhurmu 7 i
ac| Drawi g Halls 4
Technology | Electronic Engineering ]

Laboratory |
Electrical Laboratory |
Efcetrical and Electyonies !
Workshap [
Machine Desipn Laborutory
Mechanicul Workshop E
Power Electronics & Power it
Syvstem Laboratory {ie

62
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| Product Design &
| Develonmient Labarstor



Production Envineerin u |

o Lol S o |

l_ﬂ_ ) ,l Laboratory ..
| I*.flana_gmcnt !_Lamguggu Laboratory |
| Applied Chemistry Laboratory |
| Scicnees | Physics Laboratory Sl
Computer Computer Laboratory ]
Application | Multimedia Laboratory |
| Internet Programming l
| Laboratory
| Computer Aided |
L | Desien/Graphics Laborar Ory
. TOTAL Lo

(i) Reading Rooms : P

(1v).ournals

ading rooms facility in the

Library measuring 500
S, mus, are availulie
or - Fogineering  and
Technology,
Management,
Pharmacentical
Sciences, Applicd
Sciences, - Computer
Appheation, Edueation.
Lo,



| Brinch | National | International | Tota] |

Engineering and | 14 I3 o
Tl;t'hjh‘n[ﬂ;}'______!_ . ||
Minagement Sl EE R
| Phiirmaceutical | . L ik 01
Stivnees | |
LAppied Sciences ()] RS
Coanputer | 07 | 07 | 09
Application
| Education (1] 07 08 J'
. Ehgeal’ 32 68 o |
63
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(v) Other Facilities :

L. Air-conditioned Seminar Hall/ Con {erence
Room

2. Proposed Branch of Bank with ATM

3. 24 hours broad-band facilities with Wi-Ii
System



. Own transport fleet with 8 buses
Overhead water tank having capacity of
70.000 liters with | Tube-well

0. Electricity generatorol 125 KV capacity
7. Cafeteria

L |

&, Facilitics of co-curricular activities:

Athletics
Badminion
Basket 13all
Cricket
Table Tennis
Volley Ball

SCHEDULIE-II

Disciplines in which University shall undertake study and
research:

I Ingineering and Technoloey
X Medicine and Healih, Medical i

Pharmacentical Science
sanagement, Hotel AMuanaeement. Agrrculiure

I-\.rJ
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4. Applied Science
3 Computer Application
(. LRy
fif lducation
8, science and Technology
9. Humanities. Social Scicnce and Fine Arts
10, Vocabulary studies
(4
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& Psychology
12.  Agriculture and Veterinary Science
13. Mass and Media Communications, Journalism,
Film and Technology
14,  Alternative Therapy
15.  Life Science, Religion
16.  Foreign Language
17.  Biotechnology
18. Nano Technology -
19, Telecom
20, Design
21.  Architecture



22,

Physical Education and Sports Science

HAS PAN 14,

Principal Secretary to the Government.
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